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the Centre, coordi kation will be done by a
Central Unit in the Ministry.

(c) Arrangement are being made for starting
the work under the Scheme during tiie current
year. Sane ions for implementing the Scheme
have alrea ly been issued to the concerned
agencies ii IS States.
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PROPERTY LEFT IEKIND BY THE REPATRIATES
FrRoOM B RMA AND CEYLON 657. SHRI N.
K. SHEJWALKAR:

SHRI SUNDAR SINGH BHANDARI: SHRI
PREM MANOHAR: SHRI J. P. YADAV:
SHRI SRI KANT MISRA: DR. BHAI
MAHAVIR: SHRI LAL K. ADVANI: SHRI
JAGDISH PRASAD MATHUR* Will the
Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the total value of property and cultivable

land left bthind by the repatriates from Burma
and Ceylon; and

657.

(b) the steps taken by Government in regard
to the transfer of this property and with what
results ]
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ffTHE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Information in respect of the
total value of property and cultivable land, left
behind by the repatriates from Burma and
Ceylon, is not available.

(b) Under the Indo-Ceylon Agreement of;
1964, the repatriates can bring, at the time of
their departure from Ceylon for India, all their
assets including their provident fund and
gratuity amounts. The present limit on
remittance of assets etc. for ASIANS, including
Indians, under the Ceylon Exchange Control
Regulations, is Rs. 75,000 per family. In the
case of repatriates from Burma, the question of
compensation is under the consideration of
Governments of India and Burma.]

A.l.R. BROADCASTS TO COMBAT
COMMUNALISM

658. SHRI BHUPESH GUPTA: Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS! be
pleased to state:

(a) whether Government's attention has
been drawn to the criticisms that All India
Radio is not being properly utilised to Combat
Communalism;

(b) the number of hours and minutes, if at
all, that have been spent during April,
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and May, 1970 by the All India Radio
broadcasts specifically for exposing commu-
nalism and informing public of the danger
that arises from communalism; and

(c) the nature of these broadcasts, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRII. K. GUIRAL): (a) No, Sir.

(b) 138 hours and 44 minutes.

(c) Talks, Discussions, Features, Plays,
Stories, Appeals, Commentaries, Symposia,
Songs, etc., etc.

STRIKE IN CALCUTTA PORT
659. SHRI MULKA GOVINDA
REDDY:
SHRIM. V. BHADRAM:
SHRIN. R. MUNISWAM* :
SHRI THILLAL VILLALAN:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the bargemen and launch
crew of Calcutta Port went on an indefinite
strike from the 22nd May, 1970; and

(b) if so, what were their demands and the
action taken by Government to meet them?

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D.
SAJIVAYYA):

(a) Yes, Sir.

(b) Apart from demands relating to in-
crease in rate of contribution to Provident
Fund, gratuity, fixation of hours of work,
supply <>1 uniforms, weekly day of rest,
etc., the main demand over which the
workers went on strike related to the
implementation by the concerned employers
of the recommendations of the Central Wage
Board for Port and Dock workers. As a result
of final discussions held at New Delhi on
Julv 25, 1970 with the employers and
workers representatives, a settlement was
reached, as a result, of winch ' the strike was
called off with effect from July 27.

AMENDMENT OT THI INDUSTRIAL DISPUTES

860. SHRI M. V. BHADRAM: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) the date on which the representations
were received from the Medical Emplo
Organisation from Andhra Pradesh requesting
the Government of India to amend the 1
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Industrial Disputes Act, in view of the recent
decision of the Supreme Court declaring
hospital, as not coming under the category of
industry; and

(b) the action taken or proposed to be
taken in this regard?

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D.
SANJIVAYYA): (a) The first representation
was received on 28th April, 1970.

(b) The matter was considered by the
Standing Labour Committee at its meeting
held on the 2Srd and 24th of July, 1970.
Further action is to be taken in the light of
those discussions.

EVICTION 0J 1LRMERS FROM PUNJAB
AND HARYANA

661. SHRI A. D. MAM: Will the Minis
ter of FOOD AND AGRICULTURE

be
pleased to state:

(a) whether it is a fact that a large number
ot farmers have been evicted from the States
oi Punjab and Haryana and then lands have
been distributed by auction to rub persons;

(b) if sci, what arc the circumstances
of
the eii(lion; ;iml

i whether any representation has been
receiyed 1>\ the (Antral Government in this
connection?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERAT1 ON (SHR1 ANNASA H

EB

SHINDE): fa) lo (c) Information is being
collected and will be placed on the Table of
the Sabha.

IMPORT or TRACTORS FROM EAST EUROI>I
COUNTRIES

662. SHRI A RJUN ARORA:
SHRI KRISHAN KANT:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) die number of tractors imported from
East European countries countrywise during
die last ithvce vears;

(b) whether the tractors are supplied to the
States through the Agro-Industries Cor-
porations; mil

(c) whether these Corporations also look.
after sale servia i



